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Present ; H'bla Plr.D.Purkayastha, Judicial liettber. 

Hci' b 1. t. C. S. P.1ng ip Ad min istrative Plenber. 

ASH ISH SARKAR 1 ANOTHER 

'Is. 
• 

UN ION OF INDIA & URS. 
(POST) 

For the applicte s Plr.Samir Chosh: counsel. 

For the respondentst P.8.Ikherjee. counse]. 

- ORDER 
S 

S 	 . 

O.Purka.yaetha, 3. ri, 	 •. 

- H'eard ld.counsel for both the parties. 

2. 	Since the order of termination has became effective In the 

meantime, the question  of granting etay,.se prayed for by the 

applicant, does not arise. 

3, 	In view of the ibovet this PA. is disposed of. 

4. 	Respudants are directed to ti8 reply to the O.A., if 

not already tiled, within four weeks from date. The 8.A, is 

fixed for hearing an 21.12.1999. 

t'rc 

(C. S. ingi) 	 (D.Purkayastha) 
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